
Land and Water Contaminant Cleanup, Removal and Disposal 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that this Policy extends to cover the reasonable and necessary 

cost for the cleanup, removal and disposal of Contaminant(s) or pollutants from uninsured 

property consisting of land, water or any other substance in or on land at the Insured Location if 

the release, discharge or dispersal of Contaminant(s) is a direct result of insured physical loss or 

damage to insured property. 

This Policy does not cover the cost to cleanup, remove and dispose of Contaminant(s) or 

pollutants from such property: 

1) at any location insured for Personal Property only. 

2) at any property insured under AUTOMATIC COVERAGE or ERRORS AND OMISSIONS or 

Miscellaneous Unnamed Location coverage provided by this Policy. 

3) when the Insured fails to give written notice of loss to The Company within 90 days after 

inception of the loss. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


